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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): I will allow you after Zero Hour.

...(Interruptions)... You can associate.
SHRI SITARAM YECHURY: Sir, the Minister should reply.

THE MINISTER OF TRIBAL AFFAIRS AND THE MINISTER OF
PANCHAYATT RAJ (SHRI V. KISHORE CHANDRA DEOQ): Sir, I have noted what the
hon. Member has stated. I will take the details from here and I will surely enquire
into the matter as to why she was not admitted to the hospital.

Reduction in the period of Shri Amarnath Yatra
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DR. CHANDAN MITRA (Madhya Pradesh): Sir, I associate myself with the
matter raised by the hon. Member.
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, Shri Devender Goud.

SHRI BALBIR PUNIJ (Odisha): Would you please come up and speak?
(Interruptions) sd@aredl & fav @ WeR e TSl 8 T8 & ..(FAUM).. O
IR & fav @ WeR ge @Sl 8 M8 T ..(gau).. immediaely you come and
take them away. (Interruption)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please.. (Interruptions) Se&R
g oft, emu dfsy L (a@um) oMo dfsy, Afst . (mawm)
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): All of you are speaking at
once. What is the problem? (Interruptions) That is up to the Government. I cannot
ask them. If the Government wants to respond, he may do so. (Interruptions)
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Punj, you know the rules. It
is up to the Government. (Interruptions)

SHRI BALBIR PUNIJ: Sir, when the matter related to terrorists was raised, the
Government was very prompt to respond. (/nterruptions) So much of inconvenience
is being’ caused to the feerth yatris. Government will have to... (Interruptions)
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made your point.
That is enough. (Interruptions) That is up to the Government. (Interruptions) Please
take your seats. (Interruptions) That is up to the Government. (/nterruptions) Please
take your seat. You have made your point. That is enough. Please allow.
...(Interruptions).. 39 @M Y| . (@@asr)... Please allow. ...(Interruptions)... All of
you sit down and one of you please say what do you want. ...(/nterruptions)... All

of you sit down. ...(Interruptions)... Mr. Punj, what do you want? ...(Interruptions)...

SHRI BALBIR PUNIJ: Sir, the Government has been very prompt in
responding to the matter relating to two terrorists—one raised by Shri Tiwari and one
raised by another hon. Member here. But in case of inconvenience to teerth yatris

why is, the Government shy of taking steps? ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made your point.

...(Interruptions)...

SHRI BALBIR PUNIJ: Does their heart bleed only for terrorists?

...(Interruptions)... Doesn’t it bleed for teerth yatris? ...(Interruptions)...
sfi I purer FeE: oMU W HY HE WA & B (@EEm)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Take your seat.

...(Interruptions)...

T R @w yew): W, AR ' St § wfsy L casEm)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is up to the, Government.

...(Interruptions)... 1 can’t direct. ...(Interruptions)...

st qER I WAl (FTR UIw) WX, (). U S96! &y 5
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sft gBrer SESHY: WY, . (FAUM)... 39 IE1 P U RTOAUST dis oEaR]
TE g (TE)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If they want, they can reply.
...(Interruptions)... It is up to the Government. ...(/nterruptions)... Would you like to
respond? ...(Interruptions)...
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WRAERFE I &1 89 99 T 9 IEM BT THF HRd &1 TFH 99 B ¥aAg 8,
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FRE TS T (FIEm)...

Reduction in Kerosene Quota of Andhra Pradesh

SHRI DEVENDER GOUD T. (Andhra Pradesh): Sir, this is regarding reduction
in kerosene quota of Andhra Pradesh meant for BPL families.

Sir, kerosene is called ‘poor man’s fuel’ and is used by the poor and the
downtrodden for cooking and lightening. The successive Governments have rightly
been providing kerosene to poor at subsidized rate. But, if you look at the supply of
kerosene to Andhra Pradesh, it has been coming down almost every year.

Earlier, the Government used to supply 1 lakh kilolitres of kerosene to Andhra
Pradesh and the State Government used to supply 15 litres for every BPL cardholder.
But, in the name of Deepam connections, the Government of India reduced it by
25,000 kilolitres and again by 22,000 kilolitres. This resulted in reduction in quota
from 15 litres to 4 litres for the poor living in cities and towns, only 2 litres for
people in Mandals and only 1 litre for the poor in villages. As it is not enough, the
Government yesterday further cut the quota of kerosene to Andhra Pradesh by 4,000
kilolitres and thereby reduced the quota to 38,800 kilolitres. On the one hand, the
poor are demanding for increasing the quota and on the other Government is
reducing it without assessing the ground realitiecs. The UPA Government says that
its Government is for Aam Aadmi. If it is for Aam Aadmi on what basis has it
reduced the quota to Andhra Pradesh?

I strongly feel that it is a part of the Government’s nefarious plan to
ultimately stop supply of subsidized kerosene to poor in Andhra Pradesh. It is
because Government is seriously thinking of transferring money directly to
beneficiaries in the next one year with the objective of stopping kerosene diversion.
So, I question: How is the decision to reduce kerosene by 4,000 kilolitres justified to
poor? Secondly, by the time Government introduces money transfer to beneficiary,
there would not be any supply of subsidized kerosene in Andhra Pradesh. So, this is
a larger scheme of Government to deny benefit to the poor.

In view of the above, I demand for de-notifying the order meant to reduce
4,000 Kkilolitres from this month immediately and also request for restoration of
original quota of 1 lakh kilolitres. Thank you.



